
O.A. No.46812011 

ORDEDA OFJL1LL211 

Manoranjan Mira 	 . Applicant 
VrR.  

Union of India & Others „. 	...... ... Reondents 

('or am: 
HON'BLE MR. CRMOHAPATR&J41MBER ADM. 

& 
HON'BLE MR AX PA flA1K MFMBER JUDL 

He.ard Sri Achintya i 	Ld. Counsel for the applicant and 

Sn S.K. Ojhn, Ld. Standing ('onnl armg on notice for the 

Repondents/Ralways on whorn a copy of this (). A. has already been 

served and perud the mate.riels placed on ttcnrd 

2, This Original Application has bee;', filed by the applicant 

with the ftllowing piyer:- 

"(i) To direct the Respondents to grant the 
applicant up-grathtion of scale of pay as per the 
MACP Scheme w.e.f. 01.09.2008; 

To direct the Reondents to pay him the 
dtfti.rential an'eai in view of the financial up-
gradation under MACPS retroectiveIy forthwith; 

To direct the Repondtits to pay the applicant 
interest at the rate of 180,16 on his arrear dueç” 

I It is the case of the applicant that hejoined erstwhile SE. 

Railway as Sr. Cleic (Cieil'. (iri)on 24.07.87 and therfter as IJIX' on 

02.04.90 in Railway Claims Thhunal (RCT),, fThubancswar Bench. 

During the cnurse of his employment in Railway (lairns Tribuna I, 

.Bhuhaneswar Hendi the applicant was pmmoted to the po4 of Chief 

Clerk/OS Gi-Ji on 12.01.09 in the srale. of Rs.16002660/- w.e,.f. 

27.0593 and was treated as regnar in that pod. Accnnimg to him, 

although he is entitled to the benefit of MACP whch has been grankd 

I 



t 	-~ ~L 
to similarly circunstance4J the same having not been extended in his 

favour, he has *ubmitted a rpresentation dated 08122010 vide 

Annire-A14 to Respondent No.3, Since the applicant has not yet 

received anyonse, by tiling the present O.A., he has sought the 

relief as referred to above. 

4 During the course of hearing, the Ld. Counsel for the 

applicant stibmitted that. in the tibuws of things a direction may be 

isajed to Respondent No.3 to consider and dispose of the pending 

representation of the applicant vide Mnexiire-AJ4. Ld. Counsel fbr the 

Respondents hasno objection to this. 

5. Hence, as agreed to by the I d. Counsel for the unties, 

withoutt going into the merit of the case at this stage Respondent No.3 

is directed to consider and dispose of the pending representation vide 

Annexure-A14 and pass a reasoned order within a period of 45 days 

from the date of receipt of copy of this order under intimation to the 

app Ii cant. 

6,With the abow observation and direction, this O.A. is 

disposed of at the afr. ission stage itself. No costs, 

7. Send copies of this order along with copies of the O.A. 

to Respondents No.3 & 4 by special nieasenger (at the cost of the 

applicant) for compliance and to this effect Sri Achmtya Das Ld. 

Counsel undertakes to deposit the special menger cost in course of 

the day. 

8Free copies of this order he made over to the 14. 

Counsel for the parties. 
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